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SHRI ATAL BIHARI VAJPAYEE:
That is not correct. They have made
public statements condemning viol-
-ence. They have....(Interruptions)
The entire enguiry was vitiated.

PROF. S. NURUL HASAN: All the
statements are here. These are on
record. Therefore, 'a mere public
stance iz not enough, snd that is the
qualitative difference between the two
and on the top of this, there ig the
‘threat that ‘We will take over the ad-
Mninistration of the University if you
do not fulfil these demands in 48
hours’. That Sir, is something which
all of us should take notice of. This
is not the way that a University
should function.

12.59 hrs.

MR. SPEAKER: Papers to be laid.
Shri Siddheshwar Prasad.

_ SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave an adjourn-
ment motion about the Bihar tea-
chers’ strike. I want to make a sub-
mission if you allow me.

MR. SPEAKER: Every day yuu give
an adjournment motion. He has a
printed letter....

SHRI JYOTIRMOY BOSU: *

MR. SPEAKER: You are speaking
without my permission. Not a word
of what he spoke will go on record.
1 have not calied you to speak.

SHRI JYOTIRMOY BOSU: On a
point of order, Sir,

MR. smm On what?

SHRI JYOTIRMOY BOSU: On the
submaagion that I made before yoy.

MR. SPEAKER: | have not sllowed
B T have not acepted . . . ..
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SHRI JYOTIRMOY BOSU: You are
not allowing a joint of order, Sirt
You aliowed a call attention on Hary-
ana teachers.

PROF. MADHU DANDAVATE (Ra-
japur): His point of order is out of
order, Sir.

MR. SPEAKER: Yes, his submis-
pion is out of order. You have made
it a practice every day. You think
that unless your nsme comes in the
papers, you will not be satisfied. That
is a very bad habit.

13.00 hrs.

Everyday, you do not eleep unless
you say something, unless you are
there in the proceedings every day. I
do not allow this. Not a word will

go on record when you speak without
my permission. hy

Now, Shr1 Siddheshwar Prasad.

—ar—

13,01 hrs.
PAPERS LAID ON THE TABLE
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13.02 hrs.

SHRI S. M. BANERJEE (Kanpur):
1 want to say about my Privilege Mo-
tion.

MR. SPEAKER: You please discuss
it with me.

SHRI S. M. BANERJEE: Mr, Indra-
jit Gupta has never said that. You
kindly hear me, Sir, for a minute. I
sent you a letter..

MR. SPEAKER: It came quite lale.

SHRI S. M. BANERJEE: 1I have
read that letter sent to you by Shri
8. N. Misra, M.P,, Congress (R). Al-
though in hig letter he gave the tcle-
graphic address at Hyderabad as
‘Honesty’ and the address at Delhi as
“Truth’, the contents of that leter are
far from truth.

MR. SPEAKER: After all, you have
to write to me..

SHRI §. M. BANERJEE: I have
written %o you twice and met you
also. I am leaving tomorrow morning.
Kindly give me into minutes,

MR. SPEAKER: What will be the
outcome of it?

SHRI S. M. BANERJEE: Let the
House know about it.

MR. BPEAKFR: Let me know on
what points you don't agree.

SHRI S. M. BANERJEE: That is
exactly what I wish ;to mention,

MR. ISPEAKER: You can gee the,
let thiz matter comtibwe, but not 4n
the Mouse. The Memuber ig not have.

" SHRT S. M.- BANERIEE: Whit ‘o
it matter? -
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MR. SPEAKER:' It matters. You
are bringing something out of a leiter
which he wrote to the Prime Minis-
ter as leader of the party, and you
are saying, he circulatad to Members
of his party.

SHRI S. M. BANERJEE: The letier
is addressed to Prime Minister of
India and not to Shrimati Indira
Gandhi, as leader of the Congress
party.

MR. SPEAKER: He 1s saying in
that, if Shri Indrajit Gupta is un=-
happy, 1 am 8o sorry and all that.

SHRI S. M. BANERJEE: You are
saying that this document was ad-
dressed to the Congress Presideni or
the leader of the Congress Party and
g0 on. But these are the documents
where he has made a statement re-
garding the interogation of Balyoge-
shwar. I was surprised that a parlia-
mentarian like Shri 8. N. Misra....

MR. SPEAKER: Shri 8. N. Misra is
not here. Let him come.
SHRI §. M. BANERJEE: He never

mentioned the name of Shri S. N.

MR, SPEAKER:" When I say ‘Plcase
git down’ why is the hon. Member
still continuing? Let Shri S, N. Misra
come. The hon. Member should tell
me where he is dissatisfled. Alter
all, in my opinion, there is no privi-
lege involved,.

SHRI S. M. BANERJEE: If you are
satisfled that there {8 no privilege in-
volved since Shri 8. N. Misra has writ-
ten a letter ‘to -you saying that there
is no breach of privilege at all, and
after all he is correct, then I would
submit that he has mantioned a cer-
tain statement in respect of Shri
Indrajit Gupta which he never said
and which 18 not.in the relevant part
of the proceedings at all. Then,
he has actually attributed motives
thet Shri Indrajif Gupta has conniv-
ed with the Revenue Intelligence Offi-
cer who demanded Rs. 1 Jakh from
Balyogestrwar. " What can Be more
barmful than this? Kindly allow



